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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

FRIDAY, THE FOURTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 28018 OF 2024

Between:
Shika Varshini, D/o. Shikha Srinivas, Aged 18 years, Occ. Student,
Rl/o. Yadagiripally Village, Yadagirigutta, Yadadribhongir District.

...PETITIONER

AND
1 The State of Telangana, Rep by its Principal Secretary, Department of Health

and [\/edical and Family Welfare, Secretariat, Hyderabad.

The Kaloji Narayana Rao University of Health Sciences (KNRUHS)' Rep. by
its Regis[rar, Nizampura, Warangal, Telangana 506007.

...RESPONDENTS

Petition under Article 226 of Ihe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue any appropriate writ, order or direction more particularly one in

the nature of writ of Mandamus or any other appropriate writ, declaring the action

of the Respondents, more particularly action of the Respondent No.2' in not

considering the petitioners representation dated 0'1-10-2o24 Ior counseling and

admission into MBBS/BDS Course under Management (B and C) Category for

the academic yeat 2024-25 as illegal, arbitrary, unconstitutional and

consequently direct the Respondents to consider the petitioners representation

for inclusion of her name for or next round of counseling/stay vacancies for

admission into the MABS/BLS Course Management (B and C) Category for the

academic year 2024-25.
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lA NO: 1 OF 2024

Petition under lSection 151 CPC praying that in the circunrstances stated

in the affidavit filed in r;upport of the petition, the High Court rra'r lte pleased to

direct the 2nd Responclent to consider the representation of the petitioner dt.01-

10-2024 and allow to lt,lrticipate in the Counselling under [Varrat;ement (B and C)

Category for admission into the N/BBS/BDS Course for the acarlemic year 2024-

25 for stray vacancres or next round of counseling pending disp:sal of the above

writ petition.

Counsel for the Petitinrrer: SRI K. JAGADISHWAR REDDY

Counsel for the Resporrdent No.1: MS. SWAPNA MADHURI,
AGP FOR IVlEDICAL HEALTH FAMILY WELARE DI=T'A,RTMENT

Counsel for the Respondent No.2: SRI G. RAVI, LEARNED COLINSEL
REPRESENTING FOR !;RI A. PRABHAKAR RAO, SC FOR KALOJI NARAYANA
RAO UNIVERSITY OF I-IEALTH SCIENCES

The Court made the following: ORDER
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ORDER; (Per r/e IJ oa'bte rhe Cbul Jttrt':e Alok -Aradhe)

Mr. I(Jagadishwar Redd1" learned counsel for the

petrfloner

Ms. SwaPna lr{adhuri, Iearned Assistant Government

Pleadet [or Health' Nledical and Family Welfare Department

appears for rcsPondcnt No 1'

Mr. (].Ravi, learncd couflsel representing

Mr. A.Prabhakar Rao' Iearned Standing Counsel for l{aloii

Narayana Rao Univcrstfi' of Heaith Sciences, aPPears [or

respondent No'2'

2. With the conseflt of the Parues' the matter rs heard

Enally.

3. In this wtit Petrflon' the petidoner inter alia has prayed for

the foilowing relicf:

,,For tire reasons stated in the accompanlnng

affrdavit, the Court mat' be plcased to lssue any
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appr,)priate writ, ofder or drrccuor n]o|e

par:ricularly one ln rhe naturc of ivlr t of
ma ttclamus or any othef appropriate rl,rit,

dcr aring the action of the rcspondcnr,, uor c

parllcularly action of the respondent No.il, ir not

considering .the petitioner's rcpres.nlari()n

datr:cl 01.10.2024 for counscling and admrssion

intc MBBS/BDS coutse under llanagcme nr (Ii lk

C) cetegory for the academic vcar 2l)2,1 ll.i :'s

,lIe p ai, ^rbitrury, uncorrs ti rurional rLod

cc Lr;t:quendy direct the respondcnts ro r:or .siclcr

th<' pctitioner's reprcsentation [or inclusiorr c,I ht:r

na::Lc for of next round of counsc,lirgr'st ra v

v: :rLncics cutr admission into dre \ tllBS/ Il t) S

co.r "se Matr:rgement (B & C) catcgorr [o : thc

aca<lcmic yeet 2024-25 and pass such othr:r , rr:lt r

or :, rrlers as ttris Court decms Frt and propcr in rhc

circ rrnstances of the casc."

4. Lcarr - l counsei for the petiuoner subnrittcd thar the

pefltioncr har' applied for admission into N'II]llS, tsllS

for the acarlr,r ric year 2024-25 under'A' catef ,r-\'. l lowever,

inadr.ertent.lv tlrc petitioner could not regis,er frrr admrssion

coufse

under rnanase 1eflt quota 'B' and 'C' CNIU) ciltcgorics
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Therefore, the Univcrsirv is nor pcrmitting the petitioner to

seek admission under N,Ianagement euora .B, and .C, 
Q.JR!

categories. He further submitted rhat the petitioner be granted

Iiberry to submit a represenration to the Universiry and the

University be directcd ro decidc the said representation in a

time bound manner

5. Learned Standing (,ounsel for thc Universiry submitted

that the last date o[ registradon was 23.0g.2024 and thereafter,

medt list has been prcpared, which shall bc published at the

time of ind.icating rhe rvcb oprions. However, it is faidy

submitted by him thar in case thc petitioner submits a

representation, the same shall bc dealt rvi th by the Universiry in

accordance with law.

6. In view of the aforesai<] submission and in the peculiar

facts of the case, rhe Writ petidon is disposed of with liberty to

the petitioner to submit a represenration before the University

with regard to her grievance. Needless to state that rn case such



4

a rcpre scnl r tron is made, the Universitl, shall dr:c.cl,: thc same

within a pe riod o[ two (2) days thercafter. It is r naclc ,:lear that

this Court I as not expressed any opinion on thr: rnt:r, ts of thc

mattef

Miscr:[aneous applications, if any pendir-Lg. rhall stand

closcd. Ttrr:rc shall be no order as to costs

//TRUE COPY//

SDi.T.JAYASREE
ASSISTI\IIIT REGIFTRAR

rsECfloN 8r.,".*
To,

1. The Principal Secretary, Depa(ment of Health and Medical ttnJ =amily
Welfare, Secreta r at, The State of Telangana, Hyderabad

2. The Registrar, J'l e Kaloji Narayana Rao University of Healtlt l;ciences
(KNRUHS), Nizarrpura, Warangal, Telangana 506007.

3. One CC to Sri K. Jagadishwar Reddy, Advocate [OPUC]
4. One CC to Sri A. l)rabhakar Rao, SC for Kaloji Narayana liao University of

Health Sciencesl {)PUCI
5. Two CCs to GP f rr lt/]edical Health Family Welfare Deparlm -'rt, High Court

for the State of Te langana, at Hyderabad [OUT]
6. Two CD Copies
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HIGH COURT CC TODAY

DATED:0411011'.024

ORDER

WP.No.28018 of 2024

DISPOSING OI= THE WRIT PETITION
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WITHOUT COSTS
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